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AN

ACT

to constihtrc ard esablish a teachin& rescaclroriente4 affiliating and semi-
r€sid€rti8l Uniy€,rsity by rpgrading the exising l.Iorth l^ekhimlrr College
(Autonomous) into Nor6 l"a*himpur University 8nd to establish an Opcn ora
Distance l,eaming Ceuter undcr this University.

Prcanbh

SSort tith atrd
comm€ ce €m

Definitions

Whercas it is er@ieat to cm$ih.re and esiablish a teacrtin& re.s€arch-
orierte4 dliating oud partially rcs eotial University at Nordr Iakhimpur by
upgrading tre cl.isfiB NorS lathirnpu College (Arsonomous) inro a Univenity
having @n and Di<are Iraming (ODL) facitities and matters com€.red
theuewith.

It is hcreby errd in the Sever*y-fourth Year of thc Repblic of
India as followsi

?.

(l) ltis Act DEy be cdled 6c }.Iorth Iahhirnpr UnivE sity Acr, 2023.

Q> It shall come imo forcc at ooce.

In this Act unless therc is aly6irq rtpugoaot to dre subject or context-

(a) 'Affiliaed College" mearc o college affiliated to dre Urivcrsity und€r
scctioa 6(iii) and section 53;

(b) "Atrliated Istittioo" mcans an institrtioa atrti{Ed to ttre Unirrcrsity
under sectim 6(iii) and sectim 53;

(c) "Boad of Studiet''means a Bosd of Studies constituted uoder section
37;

(d) "Campts' means a carnpw of the Norff t qthimFur University in
diff€rent Bmgraphical looationq

(e) "Courf mems the Corrt constituted uoder sectiol 25;
(D "Dcparhcxf rrca&r arr rademic d€Firtnent of thc University and

desicoarcd as suclr by it with reference to a subject or group of srbjccts
of study in tte Uniwmitfr

(g) "Executivc Council' md "Academic Council" means the Executive
Council and rhe Academic Council constiued under seaion 2t ond
section 30, respectively;

(h) "Facu$e means a Faculty of the University;

(i) "Fiuncc Committee" mesns tlc Finarce Committee consfr'fin€d under

section 39;

'Sownror' mns &c Goveroor ofthe $e of Assam;

'Graduate" means a degree holder bving a borafide certificate fiom the

Universig;

'llalP means a rmit maintained or recogaised by the University in
which povision is made for imparting tutorial and suPPlementary

insructions, holding meetings, University functiong convocations, etc.

'Hostel' means a unit of resideme fs the surdents of the University
maintaincd by lhe University in accordance with the provisions of this

Acq

A-ibrarian' in relation to the University means a Librarian or any other

ptrson holding the post of Libraria4 appointed or recopised by the

Universit11

0)
(k)

(l)

(m)

(n)

I
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(o) 'Post6raduate Boaf ,Dd "t r&4radude Board' means $e Post-
Graduae Bocd and Un&r4radre Bmrd consritrted under section 33
and saction 35 respecivcly;

(p) "prescribcd" meass prEscribcd by dr Staotc"s, Ordinance, Regulations
or rulcs mde lh€xeEder;

(q)

G)

'FrincipeP neans the Hcad of an affiliated colhge;

'S€lc{tiq Comnitlcci meons thc Seloction Commiuee constihdod
uoder scction ,tl;

'Stgh GovemEpnt" means the Govcrnment of Assam;

'r.St!tuB', 'Gdionccs', md Rcguhioos" mean dre Statuuq
frinmccs ad Reguletions, rcspcctively, of tho University made under
this AcE

'Ieach€rs" ocans Profssorq Associab Professors or Assistant
Professors of dre Universigr;

'tlnivcrsity" mcans tto North L:ltrirrpur Uniwrsity conseiffied and
establislEd bV Weradiry the exi*ing Noflfi Ll(himpur ColleSe
(AutoosEoos) infio r Unirrcrsity under this Acq

'Ilniversit;r kboratoqf m..n< a hbor*ory maintained or maaged by
tie Unirersity, wteifier esiablish€d by h 6 rcq

a.Jniversig Librr;f mearc a lihrary msintaincd by the Univenity
wh€dEr institrtcd by it or noq

ainiwSty noftsss", "AssociEb Proftsso!", or *Assi*aat Profeso{'
means a hoftssr, m Associo Profcssor, q an Assidant Profcssor for
tding and rcscarcb in thc rmiversity.

(s)

(t)

(u)

(v)

(w)

I.cgal Entity of
drc Lloivtrsity

3

(x)

(y)

(l) Th Cbancellor, the VicaChsrccllor, the merabcrc of tlre Court, fu
Exccrtive Corrcil and the Acafuic Corncil rnd all persons who may
teraffer becomc suoh officrs or manberg so long as tlrcy continue to
hold srch offcc q membcrshi6 are hcreby cosituted a body corporuc
b5r the nam of'The Nortf, Lrkhimpur University ".

(2) TtE tlniversity shall have perp€fird sucoesliion and a comrnon scal and
shall sE m'd bc sued by the sail nome.

Fmm the commencem€nt of this Act, the cxisting North Lakhimpur College
(Auonomous) shdl be decared o hve been upgndcd b North hkhimpur
University. All aspcct of teaching d rcscarch shall bc decided by the
Universiry.

From tbe date of commencement of this Act, the edsting property, Ian4
buildings, and dl assats and liebitli€s of Nor$ Lalhimpur Collego
(Autonomous) shnll bo t'esf€'IEd to $e North klfimpur University.

Tb University sball have the following pnwers, oamely:-
(i) to providc for instruction in suc-h branches of leaming including the

Open and Distance t annirg (ODL) courses as the lJniversity may think

Upgndarion of
dre od$ing Nortb
I^aehinpur
Colbge
(Autmomous) to
Univcrsitlr

PropertyofNor$ 5.
kkhimpur
Colhge
(Autotrfiious) to
be v€6ted to the
Univcnity

Powers oflhe
University

4

6



6438 TIIEASSAMGAZETTE,EXTRAORDINARXDECEMBERO8,2023

(ii)

(iii)

(iY)

(v)

(vi)

(vii)

(virr)

(xiiD

(xiv)

fit ad ro mste provisirxr for rcsearch to secure advanceme t, diffirsion
and qtersion of krowhdge in all spheres of learning

to €sbblish wittin the university area or outsi& that area sucir field
smions urd speciclised labcuorics and such olher unis for rcsearcb

and inshEtion as se messary for the fiuthernce of each objects;

to affili& with it or admit to any of is privilegrs or m recogiisc for any

purpose, eilher in wbole or in pert, aay college a insh'tution or members

or itrOcnt thersof, otr such tcnrs and colditions a-s may, fiom time to

time, b€ trEscribe4 and to with&aw such affilidion, privilegps or
recognitiore;

to incryporste atry Prcvincialised College of the State as a Constiflrent

College-of the Univesity with Fior approval of the Governm€Dt of
Assa!;
to organise aad undertake exramural teaching and edension educ*ion

sen icc;

to bH examinationq graff aDd csrfEr degrEeq diplomas, certificate or
olher acadecaic distinariom oo pqsons udro-

(a) haw passcd a sours of strdy in ee University or in any
ffiliUed collegg or

@) are tmhets in educatioBl institutions rmder conditions laid
down in fte *atnes, odimnces end regulations and have passed
the cxamindioos ofthc lJrivcrsity urder like conditiong or

(c) have passcd 8 cours€ of study by correspondcmce or open and
dituice mode, whetber residiog wi0lin $e tenitorial' jurisdMot ofthe Uaivcrsity or not, or

(d) lnve beca rqisereO I dre University, subjcct to such
conditkrns as may be hid down in the Stanttcs, Ondinanccs sd
Regulafions ss €xtcoal cmdklafq being persom rcsiding
wiftiD lh€ brritorial "nits to which fu powers of the University
cre@

o conftr honomry depcs or otlrcr distinctions;

to grsrt such diploEas aod to provide suci lechrcs and instwtions for
pcrsfis not bcing membcrs of dle Unive$ity, as the University may
determine;

(ix) to deprive or withdraw ary deg€es, diplmas, certificates or olber
distinctions granted to or cotrf€rrcd upon by lhe Univenity for good and
srfficiant causc;

(x) to propose to llp Goverrnent for creaion of suoh teac.hin&
administrative and other poss as tbe University may deern nec€ssary

tom time to time drd to make 4pointrnens thercto aftcr lhc Posis brs
be€a creded by the Govemnrcnt of Assam, and drrc ryproval is

accorded for recruitmenq

(xi) to r€copize and appoint eminent sclrotar in rheir resPectivo fields as

"Pmfessor of Practice", -Visiting facrrlties", ?mfessor Erneritus";

(xii) to appoinl or rEcognise peFons a:i Professors, Associare hofcssorE
Assistant Professors or otk$,ise as teachen of the University only
against posts sanction€d by the State Govemment;

to institute and a\r,8rd fellowships, scHsrships" exhibitions and prizps;

to regulate and enforcc discipline among students and emplcyecs of the

University and tro take such disciplinary measures in this regard as may

be deerned n€cessaqG
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JurMiction

Uni\€rsity to be
open to all

7

(xv) to noke arengem€ors to proqrote l[c healdr end general welfarc of
studcns of dle Uahrcrsity;

(xvi) to determioc conditions and make povision b conduct cdts8oc€

cxamintions for admission inb drc Uniwsit),;

. (xvii) to cooperete or collabor& with ury odrer Univctsities, authoritics or
associniors or any otter public or pdvatc body having purposes and
objcaivcs simihr to thosc of thc University or appoint one 6 mone

rcprcscntdivcs of ttc Univcrsitics to st upon rrty such body, authority
or assaiatim fc srrch prrposcg as may be agrced upq on such terms
and coditiom, as mry be pesctibed fiom tirrc o tinrc;

(xviii) to cntor ir o a contact or MoU or agr€emcnt with uty othcr
orBanizaliur or insihrtiom, rccognizrd b1r lhe Govcrnment of India,
Govcrnment of Assam ad aay othcr siae gov€mncnt, for tbe trrrsfer
of knowledgp md teclrnologl ol weldclioed tcrms and moditions b
Eise firDds for thc Univcrsity, for rechnical collaboraion and any othct
cottaboratin with due approvd of Gowrnrrent of Assam;

(xix) to enttr inb my aSrcErnent for thc incorPoraticn in the UnivErsity of
any othrr institrtioas and for taliog o\4r ib rights' propcrties and

liabilitks rod fcr ry & FrDosGs trotnPugnsot to dris Act with prix
apoval of thc Crortmmeot of AssanU

(xx) darund ard reccivc prymcnt of $ch fccs Ed orhcr drargeq r my bc

Ftscrib.d fom titre to time lod to hol4 menagc and dispose of ary
movablc or inmov$le inchrding tnnt or cndowcd propcrty within or
oubide tb rmiversity area fa thc putPosc or objccrs of thc university

tnd to inyest ary furds rcFcscntng such property b srch manner, as
fie Univcrsity thinks fiq

(rqi) to purchrsc s propcrty for frrthcriag thc causc and objcctivc of thc
Universitg

()q,ii) to mainbin bank accounts in the nam ofthe Uniwrsity;

(xxiii) to rceivc graas froo $ac ud Ccaral Govcrnmcnt, Uaiversity GrEDE
Coonissio4 and any pivaA or eotral Gowrunent agencicg as
prGscribcd in Slatrtas, Ordinaocs or Rules;

(rqiv) b provide fc tte borcfit ofits mcmbcrs, snch pension or provideot firnd
as thc University may decm fig

(:orv) to bsrow with thc approral ofdre StaE Govrramcn! on the security of
uni'^rsity popErry, mmey fu thc prpe of the Univcrsiql

(xxvi) b povidc fa tlrc FLrtirE; rcproductioo and publication of rescarch
sctivitieq

(xvii) o do all sucb ofrcr act and things, whedrcr incidental to the pow6s
afortsa o not, as may bc requircd in order to fi[ther tb objectives of
trc UniY€rsity.

The jurisdiction of Norrlr Lakhimpur University shall cxtcnd thmughoul rhe
Stab of Assam and sball c:cad to thc aras and collcges and rescach and
sxpcrimcntal stdixts or othcr in*itutiqrs ud authorities of Universip and
o$er conohmr mis of the University which e under thc full nunagement
and conhol of tlrc University.

Thc University shall be open to ever5one regardkss ofgendcr, race or crced. lt
shall no be lawfirl for ttr Univercity b adopt or impose on any person aDy test
whmscvcr of rcligious bclief or pmfcssion to ertitlc him to be admitted to it
os a tcar.her or as a student or to hold my officc thcrein, or to graduate or to

8
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Officers of the
University

Chanccllc

Porvers and
Drtirx of thc
Chancellor

9

cnjoy or excrcisc my particulrr berrcfaction roccptcd by $e University, where

such 6 is made a condition 6€[Ef ry any test metrary or cher insEument

crE tins guch bqefrctiotr.

Thc followirg shall be thc Officers oftfu Univercity:-

(i) Thc Chancelloq

(ii) The YiccSan€lloq
(iiD

(iv)
(v)

(vi)
(vii)
(viiD
(ix)

(l)
(2)

10.

Thc Regisfaf
Ac.demic Regisar;
Conholler of Exanrincimg

Deputy Conbollcr d Exrniruiots;
The Deaa, Sndcot Wefarq

Finaoce Ofriccr and

Such odrer pcrsons in thc service ofrtrc Univcrsity as mey bc dcchrd
by tbe stdt6 to bc thc officers of ltc Uoiversity.

Thc Govemor of Assam slEll b€ tll€ Chsrlcellor of the University'

Thc Cbncdlo., txtcn Prtsrd, shatl ptsi& ovtr thc rnocting of drc

Court ud Converio oftfrc Univcrrity.

Tho Chaoccllo,r shttl hevc the powcr o cause 8n insp€ction' by bimself

c by mch petson or Fsons as he may dir€ct th€ propcrtics of, Orc

Unftrsit , i15 fuilrtings hbordori€s and equipment and. Colleges m
Indt{idi or Ccotos- oaintained by tb University and also of the

cxminatioc, aaching od othd wo*s cqductcd or dorrc by the

Univetsity and o cause m enquiry to b€ mt& h like mrnner in

rcspe{f of 8ny mdter coanccted with the Universiry'

Thc Cbancellor sball, in every srch casc, give noticc o tfu Executive

Cor*it of li" intmtion to carie an inspcction or enquiry o be made'

and the Erecutivc C.ouDcil shall bc cntitlcd to appoirt a r€prtscnEtve

",to 
,ft"ff have the duty and ridt to bc Pres€nt 8nd bo h€atd at slch

inspcction tr coquity.

The Chamllor may address lhc Vicc Chancellor with referacc o the

rorfi of tu"f, io"pl"ri- and arquiry' and fi€ Vhs Chanccllor shdl

commuaicato o riro fxecutive Council the views of the Chancellor

;6 
""lt 

advice as the Chso€allo may offer uPon thc action to be

talrca Gcrcoo.

(4) Thc Exccatiw Council shall comtnmbde rhrougb thc Vice
Chancclhr o &c Clunccllor srrh rction" if ory, as it is proposed to
takc s has becn tokcn upoo tie rcsult ofsrch inspecrion or cnquiry.

(5) Whco 6e Execmivc Council within a rcasoruble time, docs not take
action to fu stbfrctioo of fu Chancellor, rhG Chacclhr may, rfter
comi&ring any explanation frrmishcd or rcF€seatatjon made by the
Executive Council issue such dircctiru as he may thinl fiq and the
Exccntive Council $all be botd b cortrpty with such dircctions

(6) Expenses that may be incurrcd in connectioo with srch inspcction q
cnquiry and certified as srclr by the Chancellor shall be a charge on the
University.

(7) The Chenccllor shall have srch otter powers as may be conferrcd on
him b1r c uder the provisioos of this AcL

(t) Thc Chaccllor, as the [I€d of tte Univasity, $all have rhe power to
srspsd the aaivitics of the variors authoities of the Univenity as
and wten circumstanccs so dernand and vest all powcrs and firnctions

l l. (l)

(2'

(3)
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Vie{Dmcelhr 12

of thosc authoritics in his own hand or to contsol 0re affairs of the
athoity or arlhorirhs so suspcnd.d in such manner rd for srch a
perhd as deerucd fit ad rcasonrblc by him.

(l) Ttc Chanccllor shall appoinr 6c Vip4hancellor on the
ncommcndaion of an Advisory Boord congiorcd by Orc Chanccllmfq ttc Frpose ard consisting of tfuec rnfirbers, of whom the
ExccUivc Cormc sbrll elca oc mcmtcr, rhe SUc Governmcot shall
norioatc one memb..r, and rhe Chancellu shall nqninarc one
mmbtr. The Chancdlor stra eppoint onc of thcrn as Chairman of tlre
AdvisayBo{d.

(2) Thc Advisory Boud <hell rccoromcnd e pancl of narncs of thrcc
pcrsfis to drc Cfuncellor, wfio may apoint ooc of thc rccommcnded
persqs as Vicc{bancellor. If frc Cbanc.llor dcs not apfove sny of
thc pcrsm rccmnrcnU by tte Advisory Bo.n4 hc may cafl fo, u
fresh rccommendatixr.

(3) Thc Viechmccllor shall bc a fult-timc officcr of thc Unirrcrsity who
shall hoH officc for a perird of firrc pers and shall bc aligiblc ior rc-
appoinhcot end $rll rafue oo thc dO hc aaim thc aga of 70 yEars.

(4) tilhurcvcr there is any tsmpoffy vacocy in tbc Office of rie Vics.
Chanccllor by rcosons for lcavg illness or dcr carscq the Charcclh,r
shall makc sh othcr urugcnms as ho nay think fig fc cxcrcising
tb qorcrs ad p.rfoming thc drics of thc Vi;o{hrncc[or dudng
trc abscoca

(5) Tt€ Charelhr $ell daeonine thc enroluncnB ud othcr teros and
conditiJrr of scrvicc of the VkpClrenccllor, povidcd thar the olary
of thc Vi:+Chcncclhr shsll Dt be hss lhaa Rs. 75fiU- per moath, as
rcviscd fiorn time O timc and all dcr ellourances as arc admissible
uDdcr rele\,ant rulcs.

( I ) Th3 Vlca.CharE€llor slull bc dE Fincirat cxccrnivo and radrmic officc,r
of fre Uniwrsity 6d <trrll, in thc abcarcc of thc Clrarrcllor, prcidc 0t
neetings of thc Coufi ard Comrccatim of lhc Uniwrsity. Hc stn[ bc a
cx+fficio mcmbtf Ed Chaimn of 6a Erecrlivc ComiL 0rc Stmdiry
Firlcc CoDmitcc, thc Csrstrgim Cornnitut, ond thc Acadcmic. Cq[Eil and sh'll bc crnitlcd to bc prE$'lt lDd !o spcak rl my nc.ting of
any adrcrity or otbcr body of tIE Uniyssity, whcn presen4 hc sfiall
f€si& owr all suci mcaing5,

(2) It shdl be rhc duty ofthc Viclchanccllq lo cnsr.rc dra thc proyisiors of
rhis lcq rhg StrtxEs, tle Ordinmcs and the Regul*ions art duly
ohscrvcd

(3) Ttc Vic+Cfianccllor slull haw the po'lxrr io convrne mcetfurgs of tre
Cornt, drc Execuivc Corrril, 6e Acadaaic Council, the Finance
CoBrDitE and ttc Constrrlion Comrnincc.

(4) In rty emerg€my, wttich in thc opinion of lhc Vir:cChanccllor, nquires
immcdiarc lction to bG tskcq the Vic+Chanc.llor shdl rake slrch rtion
as deemed 6ary, ald stull d rhc earlicsr opFtunity, ]lpon his
acrion to the arthority or odEr body who or which in the udinary course,
npuld havc dcah with hc msficr.

(5) Wheo any such action aken by the Vie.Chancellor affects ary peson
in the service of the University, such pcrson shall be entitled io'prefer
an appcal to the Exccutive Corncil drrough the officcr, auhority or
other body of rbe Uoivenity within thirty &ys fiom the date on which
such action is communicated to him.

Poc,rssod DEti€s
of
VicoChnccllor

Il.
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Registar

Po*cr md Drties
ofthe Regislrr

Contolhr of
Exaniocions

Deputy Controlkr
of Exrlninatbm

14.

I5.

16.

17.

(6) Tfic Vic+Chancellor Sdl givc efrect to any order of tle Executive
Coucil regarding th appointsnent, dismissal or suspension of an
officcr or e tcacher of 6c University or rcgarding the recognition or
withdrawd of $e rccognition of aoy srch teacher. He shall erercisc
gcnaal coutol in thc Univcrsity.He shalt be responsiblc for the
maintenaoce of tbe discipline of Se Univcrsity.

(7) Tbe Vicc Chanccllor $all a<ercise such other powen as may be
prEscxr'bcd ry ttc Statrre and Ordinanes-

(l) The Registrar shall bc aprpointod by the Executive Comcil on such
erms, conditions and renruneraioos as may bc prcscnitcd.

(2) Thc tetm of6c Rcgistar shalt bc fcr five yearg but he may bc ehgibh
for rc-appoinfuot

(3) l-hc Regisfrar shall be thc Erofficio Secrcary ofthe Court, Exccutive
Council, and Cooguaioo Commince. All communicaticms in
Eqrcrel to bG deosscd to urd m bctalf of the University shsll be in
tfic ruoc of dte Rcjistr.

Thc powcn and drnies of tbe Registar shall bc tha following namely:-

(i) to b thc cu*odio of thc rccords, common scal, and srh odrer
propcrty of thc University es the E:recuive Council shall mmmit to his
charp ond to mrnage mch popa'ties;

(i) m sign aod veriff all appointocns, contracts and ag€otrlents mode on
behalf of tfic University ,od to .rt as Secretary of such ohcr
Committe€s r3 msy be pescnibed by dre Stafies;

(iii) b coDdrrct 6c official corrcspood€ncc betwecn the Court and th€
Exccrtive Council;

(iD to issuc all noticcs of convening m€€tings of all such CommitE€s or
Comcils a Boards of whicb he is the Secrcuryq

(v) to ararye for and conduct the examination of fte University till such
timc whea the University appoins odrer offrctrs, if ony, fa this

. PurPoEc;

(vi) to pcrfom such other work as mey, from timc to timc, be prescribcd
by thc Executive Cormcil;

(vii) to reprcent thc Univcrsity in any Court of I:w and to sue any psrty
for any liability to the Univcrsity and brcach of rtly contract eotcred
into with tr University.

(l) Thc Contsollcr of Examintiqs shall bc a full+imc salaried ofhccr of' lhe Univercity and shal be +pointed by the Executivc Council on a
firll+ime besis;

(2) It $dl bc Orc drry of rhe Contoller of Examinalion to hold vrrious
examinations of the Univcrsity and its consti ent and effilialed
Colleges;

(3) The Contr,oller of Examinations shdl be thc suthority to hold
examinations and ensurt that the rEsults arc declared in time.

The Deputy Controller of Examinations CraII bc a firll{ime salaried officcr of
thc University md shall be appointcd by the Executive Council on a full-time
basis.

(l) The Academic Registrar shall be appointed by the Regisr-ar on

reconunendation of the Executive Council- He shall be tbe Secretary

of tlre Acdemic Council and shall bc resPoosible for Preparation of

Academic Registrar I E



THEASSAM GAZETTE, EXTRAORDINARY, DECEMBER 08, 2023 6443
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curriculum, rylhbw and tcd books for differem courses of the
Univcrsity. The crm of the Acadeoic Regisrsr shall bc for fivo years
but may be reappointcd iffound cligible.

(2) The Academic Regisbar shall support the Vicc ChDcellor and the
Rcgislrar oo all udcmic matte'rs.

19. The Exccrtivc Council shall appoim rhc Dcm of Sudeos Wethrc from
anong the Proftssors/Asscilre Pr,of€ssos of6c Uniwrsity.

20, Tt c E (Gcrfirle Council $all apoinr ftc D'utcror for thc Dfutctfi'e of Opcn
and Distancc Lcraing from arnong tte ProfcssorJAssocirfie profcssors of ttre
Univcrsity.

21. Thc Erccutivc Council drall appoint Dircacs for diffcrcrt Multi or Inrer-
Olsciplinry Fogrdnmcs,

22. Thc t rE of tlr. Dcans and Dircctors of rhc Univqsity shell bc for a period bf
0uec ycar*

2?. (l) Ttc Ftuu@ Offica shall be a fulLtimc sahrki offica of rto
Univcrsity and shall be appointed by the Exccutivc Comcil oo a firll-
Em bssb.

(2) Th€ Finamc Offioar shetl orercise geoeral opervision over lhe firnds
of ltc Univcrsi$r and advict in regud b its finilrcial policy. Ho shall
be rcsposiblc fu tfre pcpentior of thc belam drett at tte cnd of
cach finarrciat pr.

C3) Subjcd to thc ontot of llr Exccutive CouDciL he slrall mrnage 6e
iDycstmenB of orc Univenity and bc rcspuBiblc for preporing ad
pEs.nting the annud esimros and stttmb of occoum and for
propcr mahtcaance of the ftds.

(4) SubjEt to thc powcrs of rhc Exccttive Comcil trc FiDIE Offic€r
Sall bc nsponsible for ensrring thet all opcnditurc is incurred fa the
purposcs for whiclr drcry m generatcd

(5) Thc Finarc Officcr shall cxercbc $ch o0rcr powers a may be
prcscribcd by th Statutcs Ed thc frin8nccs.

(O Tfic offictr $all bc respoosibh for rhc audithg of accounts of rhc
UDivtfsr'ty d lcast once in cvcrjr ycar and at intenrat of nol morc than
frftcca months end thc audit shall bc done by Compu,ollcr ard Auditor
Gacral of Indir-

Provi&d thet drc Ctancelhr may, on thc rccommcnddion of the
Exccutive Colmil in thc casc of e casual vrcarc5,, may ask tbe
R.cgisirs to p€rfsrD the duics of Financc Officcr.

24, Thc followitrg shdl bc thc authoritics ofthc Univcrsity-
(i) Tlc CouG

(ii) Thc Executivc Corncil;

(iii) Tlre Acedcnic Council:

(iv) Thc Rcscardr Council;

(v)

(vi)

(vii)

(viii)

(ir)

Thc Poct4radurrc Bffid;
Thc Under4radu*e Boarr{

Thc Boerd ofStudics;

The Finance Comminee;

TlE Sclcciion CommirtEcs;

(x) Such olber authorities as may bc declarcd by 6e Srstutcs to b€ tle
Durtorities of fte University.
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The Court 2s. (r) Tbc Court CEll corditutc of ttc following membcrs, namely:-

(A) Ex - oficio Mcrbcr:-
(i) Thc Chanccllo6

(ii) Tb Vi:e4hancel lor;

(iiD Tlre MiDister of Education, Assam;

(iv) Tbe Regisnna

(v) Tbc Academic Regisru

(vi) Thc Contollcrof Examinatioos;

(vii) The Financt Officcr;

(viii) All Dcos of the Unhaersity

(ix) Ail Dfutffis ofltc UniversitYl

(x) The Seflior-oosf S€.rctary to thc Gowrnmcnt of Assam
in tbc Higher Edrcaion D€psrtneoq

(O Tho Dircaor of Higbcr Elrrarion, Assan;

(xii) Tle Dirator of Technical Educatfo:q Assmt

(xiii) The Direcror of Mcdical Educ*nm and Rsrch"
Asssq

(xiv) Thc Dircdor of Agricuttne, Assam;

(xv) The Dirpctor of Animal Husbodry 8rd Vefcrimry,
Asser;

(xvi) Thc Vbo-Chucctlorof 6c Dibrugafi Univcmit),;

(xvD Tfrc Vicc{hancella of thc Gauhati Univcrsity;

(xviii) Thc Dirco, lofuaarion ad Technologl, Elecfmies
and Coomunication;

(xix) Two neorbtrs nomintcd by thc Exccutive Colrcil;
(m) Onc-thid of the hincipals of the Degrec Colleges

affiliacd to 0rc uDiusity, at a tirE, by etcction from
rEongsl tcE$tves rnd sball retfuc aftff cverlr ttrec
ycars in the manner prcscribed by thc Staties;

()q.i) Txo Hcads of thc Academh Depatrcns of Nordr
University (to bo selectcd on thc bais of

setriority).

@) O.thcr Membcn:-

[odi) trvo persons distinguishcd in Lheratnrc, L^aw, Medicinc,
Scicocc, Enginc.ring Tcchnologr, Commacc, Public
lifo ac., mminared by the ChancclloC

(Eiii) two ncrabers (onc fermle) of the Nofit Lrfrhimpur
University Alumni (to bc nourinated by the Chancellor).

(uiv) two rEp.cscotltiy€s with good E ords to bc cleacd by
dl€ Postcradulre Studqrts of the Univcrsity from
arnongsr themselves:

Provided ihrl I satdeflt to be elericd must havo bccn a
sordent oftle Univ€rsity for at least one year prior ro his
ehction.

(E(v) t\rc rGprEsertEtives ftom Assam Legislative Assembly to
be scleaed by tbe Hon'ble Spcaler-
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Mcaing of the
Court

26.

@ Savc as uhcrwise provfurd atrd exccpt dnt ex-officio mcrrberc and
stud.ot nlcmbcrs, sll other Ercmbem dnll hold office for a period of
tlrec years frun thc daE of their ekction or nmindion, as ttc case
may be:

Pmvided tfiat no person nolninatEd or electcd in his cagacity as
a mcrmbcr of a Frticula body' or es holdor of a perticuler
appoinm€nt shall be r member afipr he ccases io be a mernber of
thrr body of holder ofrt'ar tmointuent, as rtc csse ltuy be:

Pr,ovidcd ffiff tlal any mernber eleed or nominated utdcr
clausc Qodv) sbr[ hold ofticc for a p6iod of onc yur on$ from the
,lrr. of his election c norioation, as thc casc mey bc. He shall ccasc
lo bc a mcDb.r of d|e Court on bis ccasing to bc a studsnt of the
Universitl'.

(3) Vhcn a pcrson ccases o be a mcmber offrc Cou4 he shall ctas€ to
bc a meimber of any of thc aUhorities or mmmittees of the
Uoiversity of c,hhh he sray hrypen to be I m€mber by vittus of the
ncrnbcrship of tte CourL

(4) With the ryFoval oft[e CouA th€ Vicc Charccllor rray t€move an
ehcEd q selcctsd ntrmh-

Thc Corfi shsll E€ri at IG.sc t*.icc a ]rr on a dab c dc to b. fixGd by
fu Vics Charcclhr. OEe $ch mctting drall be beld in Jarrnry and sball be
cdlcd tb€ Annud Go€ral Mceting Thc Corm mry also mcet at such timcs,
as ir may frstr tinc to time detrnins.

Subjcct to the provisioos of thh Act, thc Cout sllall have the following
pocrGs ard drnies, na@lr.-

(i) to rwics,, &om tfunc to timc, the b,rmd policies and programmes of
the Udversity strd suggest mes$rqt fq the improvements and

derrelopont of srch polioi:s, pro,graqunes, works srd othcr afrirs;
(ii) to considsr thc aonruJ rcpqt the ennual accouns, thc audit rcport

end thc sialrnem of tte financial e$iEdes for thc cmsuing ycar, to
approve tb€ finmial e$imaes, with $ch commnts, if any, to
ec(Ptrss ib vicPs m 0!e aEusl rc?ort aDd to slgsBst s rch mcasures,
es it may bc deemcd proper oa th€ matters cowred by them;

(iii) to ryprovc, witt or wihout modificatioos, dt€ Statute mbmited by
the Exccuiw Comcil:

Provided th.t bofore making my modification to the Sratutes

$bmited by the Executive Comcil, tlp Erccutive Coucil slnll bc
givco ur opporturity b consider thc modifications poposed by t}e
Court and the Court slrall cfisid€r 0tc opinion expressed by tbe
E:recutive Council on such modificatiqs.

(iv) o ooosidcr thc annual balance sheet prcparcd at tlre end of eaclr

finurcial year tut not later tian sh orontbs from the emd of sttch

finmcial par, dong with he Receipts aod Payment Account atd
Inoome and Eqcoditurc Aotount, all of wtich should bc in
cooformity wilh fre odsiing accotmti.g practices as notified fiom
titrrc to titrE by varhus oversigtt commiuees and the Govemment of
Assaar. Thesc drould bc hcld up fr review by the Financc
Commibeo before it is placcd for scnainy b5r the Executive Comcil
aad drcr br app,roval by the Court. Such audit rcPor! etong with thc
audited financial st8tcments, shdl form port of the Annu8l P.DPort of
the University and shall be placed in the house of the Assam
Iegislativc As*mbly.

Powersendllries 27.
ofthc Court
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The Erccutive
Council

Powers of the
Executive Comcil

2E. (r)

(A)

(2)

(3)

(l)

The Brccutivc Council shall bc tbe executive body of the University.
It $all cdlsist of fu following nemberg nanrely:-

EX-OFEICIO MEMBERS:-
(i) 1te viccchaocellor;

(ii) The Regisari

(iiD Acaderuic Regisfa

(iv) Tvo Membcrs of Assam Legislative Assembly;

(v) The Dirccor ofHigher Education, Assam;

(vi) Th€ Dir€ctor ofTechnical Education, Assam;

(vii) lte Dircctor of Mtdical Edrrcatioru Assam;

(viii) The Dircctor of furio hue, Assun;

(ix) The DirEctoi ofAnilul Husbandry & Yetcdnary, Assan;

(x) One Primipol of a DeSreo Coll€go affilioted with tbe

University, d a timc! sctcctcd by clcotion frorn arDon$r
temselves lnd sltdl rctirc after wcry fuee years in the

marrm as ooy be prescribcd by the Statutss'

(xi) Two Hcads of Oepqtnents of the University who are

ProfesscJAssocirnc Prof65ffs, to be chosen by tie Yicc'
Chanccllor by rmtion according to seniotity fc a period of
two )'€arq'

(xii) Two rnembers o be elcctcd by the Court fiom amongst its

m€mbers rt iE Af,rutl Gcncral lt{e.ling otlter thm
emplo),E€s tnd shrdcrfs ofdre Universitjr;

(B) oTHERMDMBENI:-
(xiii) Two di,*inguished sdaricians of the disrrir wterc the

Univesity is sianed b bo nominaed by tle Govanmenq

(xiv) Tro meurbers (one fcmale) from Nuth takhimpur College

(Autmomous/ North Lakhimpur Univenity Aluntni (to be

mmin*d by 6c Vht- Chancellor),

(p) One 'Proftssd of Proctic€' to be nominated by the

Govrrnq;

(xvi) Onc sEc€ssftl ent€Fmr to bc nominared by the
Covemor.

Save as otherwise pfovideq and except the ex-officio members" all
otk manbers shall hold office for a pa.bd of three yean tm the
dde of their election or nmrinairxr, as the c"se may be:

hovided tlrcl no person nominated or elected in his capacity
as a member of a panicular body or as a holdcr of a porticular
sppofubnent siall bc a m€mber affEr be ceases to be a member of
th* body or boftler of that appointment, as tte case may be.
r hen a ;rcrson c.as6 to bc r member of the Execr.nive Council, hc
$all cease to be a membor ofany ofthe authorities of$re University
of which hc may happen to bc a nrember by virtuc of his membership
of ttc Executive Cormoil.

Tbe Executive Council strall hol4 contol end a&nini$er the
pmprty and fimds of thc University ard shall appoint a Finance
Cornmiuee to advise it oa nraters of finance consisting of six

of whom the Vice{hancellor shall be the Chairmaru the
Fioance Officer shall be the Se[retrry and the otfier four members
shall be appoinrcd as follows:-

29
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(2)

(3)

(4)

(s)

(6)

(7)

(r)

(e)

(10)

(l l)

(i) rwo mcmbus to bc cleaed by the Executivc Council from
among its mernbers ald;

(ii) two members arB to b€ nominated by dle State Govcrnment,
oDG from thc Finsncc DGeuE rot d tbc other from the
Highcr Etucdioo Dcptrfilent of thc Stalc Govemmcnt

h shall do aI &ts am.rhining or incilcnral to thc constsuction of
buiHings, mads" tmks, pipelhes and crher srucrurs of thc
Univcrsity m4 for tfte pupoce, dull appoftt a Couruakm
Committcc consisting of seven rnembers of wlrom the Vice-
Chanccllor shall be dre Ctninaan, ttrc Rcgisrar dull be thc
S€creary, the Fiomce Officer, a rD€rrbo and thc remaining for
rmbcrs dnll be rypoimd froor emong tbe membcrs of drc
Executivo Cdrncil with power to co+pt oqcrts as membcrs who
shall hevc no powtr to votc:

Providcd 6d at lca$ ono mcmber of thc Cotnmitcc shall be
apprfutcd from among* thc mcrnbers chcul to lhc Executivc
Cottncil byft€ Corrt

It shrll &umirc thc form and rcguhe 0rc rsc of tho Conmoa Scal
ofthe tJniversity. 

,

It shall lay bcfore tl€ $lc Govcramcnt unually r fidl statcrDcnt of
ttc finarcial rcquircarcns of th University.

ft shdl adminisEr frm& phced d te digosal of the Univenity for
rry sp€cific pnFce iDcludirg thocc given for the purpoee of
buiHing, rcads, tanks, pipelim and o{lrcr strucarcs of ttc
Uoiwrsity.

Sobirct to thc povisims of this Act and the Stahrtcs and also Acts
,Dd R.rrks of thc Smc Govt. of Alsatrt' it shall .ppoint the officors
(dk $an ttc Chanc€lhr md $c Vicc Chincellorl eachcrg office
ad tcctoical safi ad otlrer cmployces of thc University and &fine
ttch dtics and conditior of scrvicc aod shall providc for thc filling
np of tcoporu5l vrcmics.

It shall bavc thc porrcr to epg on b*alf of the Univorsity,
bcqu€ds, arbsmatq ddions or tansftr of any movabb or
imnowbh proptrty.

It SslI arraogp for hoHinghonducting examinations of the
Unirtrsity od publishing 6G rtstlts.

It shall, $bjccr to the powers conferrcd by tlris Aet on thc Vicc
Chocellor, regularc and daohe .ll tndcrs urd6 this Act
coaceming the Univcrsity in mrdancc with this Acr, 6c SmnEs
rnd the Odfuunes:

Provited thrt thc Exccutivc Couocil shall trke ao action with
,lsp€ct to the nrmberg qualifications 6 Gmohments of tcachers

withont coosr tatioo with thc Academic Council .

The Execrtive Council shall bc thc sulfiority to dccide on matte6
rchbd to thc cxaminrio4 affliation, rcmumration, promotknl End
appofutmcnt ofboth regular and cortrachral saff.

It shall excrcisc all othcr powers of tte University, of which no
spccific provisions have betn rude in this Act or in the Statutes

The Acadernic Council shell consist of6e following membcrs:-

EX-OIT'ICIo MEMBERS:-

(i) TheVice{hanccllor;

Thc Acadesric
Cormcil

(l)
(A)

30,
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Power ofrhe
Acadcmic Corrcil

31.

(ii) The Rcgisnr;

(iii) AcadenicRegisfsr;

(iv) The Direuor of Higher Edrrcario4 Assam;

(v) The Dircctc ofTcchnical Educotior1 Assam;

(vi) Tlr Dir€6r of Lfedical Education and Rcscarcb, Assur;
(vii) Thc Dircaor of Agriculur€, Assaq
(viii) Thc Dicctor of Animal Husbandry and Vebinary, Asrm;
(ix) thc Directq, Informtion Tcchrolory, Elecronics and

Conmunication;

(x,) Thc Prcfessom of frc Uuiversitli

(xi) The Associate Professon ofdre University who are Heads of
fu tc&hing Dcparhcntq

(xii) Librrrian of ttn Universitl5

(xiii) ODc Principel of e Dcgreo College afilied with Urc
LJnivcrsity, nomhatd by 6e Vicc Ch{rcelh for a perfud of
tfuec ye.as,

(B) OTEf,BMDMBDNS_
(xiv) A naximun of thrcc persous pcscssing cxpert howledge in

srtjccts having rclevance to tte Univercity drall bc
nominncd by the Ylx{hanccllor o tlre Acadeoic Cormcil.

(xv) Two pcrsons b bc clc&d by dlo Court who 8te not
cmpby€cs or studerb of ttc Univc,rsity; and

(xvi) T*o rremters (one ftmle) of drc Nodr L^o*himpur Cotl4e
(Autonomous) or lilorth lakhimpur Univcrsity Alumi (to bc
morinatcd by fhc Vicc Cbanccllor).

(2, Savc rs otherwise Fovido4 aod cxc€ thc ex-officio Ecmbcrs, dl
other membcrs shall hold offioe for a period of thrce years frou thc
&oe of thch clcaiou a rcnination as tic casc may bc.

(3) When e pcrsoa ceascs to be a nernber of the Acadernic Council, he
shall ccase to be a membcr of ony ofrhe arlhorities of the University
ofwfiich he nay happrca to bc a urcmber by virare of his mcmbership
of dra Acadcoic CouDcil.

Powrs of thc Academic Comcil:-

The Ademic Courcil slnll havc tbc following pourers, oomcba-

(i) to mltc propoeals to tto Exccutive Council for $e institution of
Pmfessm$ip, Associrtc Profcssorship, Assistant Professorship or
othcr tcohing poss, urd h rlglrd to the dgtics rnd emohments
tbqEot

(ii) to submit to thc Executive Council draft Regulations rcgarding
m€thods and manner of condrrcting e>ominations, including selting
up of Mo&ation Bosds and to award Fcllowships, ScholarshiPc,

Mcdals md odrcr rcwards in mordenct with such Regulations;

(iii) to recommend examincrs for appointmens to bc made by tlte Yice
Chanccllor after a report tom thc faculties co*cerncd;

(iv) to control the University Library, to frane Regulations regarding is
use, snd to appoint a Library Committee under the general control of
the Academic Council ro manage the alfairs of the lib,raryl



TIIEASSAM GAZETTE, EXTRAORDINARY DECEMBER 08, 2023 6449

(v)

(ri)
(vii)

(viii)

to rssign subjec6 to the facllties;

to assigD tcac,lErs to the faculties;

to trErotc rcscach within tle Univetsity, irrcluding the
csnablishmcnt ofa Rcscarc[ Council qrd to call for rcports on such
rcsearch fiom tte persons enrplq,td lhercon;

b orgEnisc Ecbing in thc Univcrsity and contol dle qflgagem€nt of
fac.hss; and

slch ortet poxt's and drtries as rnay bc assigncd to h uadlr thc
Shn te.

Rcscad Advisory 32.
Corncil

Post-Grrduab
Bo{d

33

Powcrs ad &tir
oftte Pocr-
Gnduee Boad

34.

(ix)

ThcG shall bc a Rcscerch Advisory Council (RAC) hcaded by tbt Vics,
Chdhr or his nmrie as drc apcx body of thc Rcscrch *vclopmcnt
Ccll (RDC) as pcsafrcd ry lhc Uuivosity Gratrr Coromission (UGC). The
Exeativc Council shsll n@initD otlcr srcmbets, as per 0rc UGC
Guiielincs br thc Establishent of Rcscarch and Dcveloparcnt Cell in
Higter Educetbn Lrsthrims.

Th€ra shall bc a Post-Giadure Bosrd to monior ell post Graduete
Foglamca p.rtrining to dnissio od cualuatioa. The po6t4rEdue
Borrd dnll hwc tlrc fo[,owing mcmbtrs, namely :-
(t) tlrc Vi-{tanccllo;
(2) sh pcrsons fiom anroag* the Proftssos dd hcsds of DepertnenB

of Post4raduae de0stmcoB of thc University sclcctcd by tbc
Acadanic Council;

(3) tero marbcrs of tlrc Acdcmh CouDcil who arc not proftsscs or
I{cads of DeparErents of rhe Univctsity cloccd by ttrc Acadeuric
Comcil;

(a) fou pcrsons who miy or may not be pofessors of tbc Univcsity to
be nominatd by thc Vh+Chaooclloq and

(5) c mcaScr of lhc Exemination ConmiEcc to bc nomincd by rhe
Vics{hmcclhr.

Subjc€t to tte provisions of dIis Aci, the Sreutes and thc Ninacq the
Post4raduatE Bo.rd sball hvc thc following ponrcrs and duties:-

(i) o rtcommcnd b thc Acadfiiic Colmcil 0rc pern of Post4raduarc
courseg ttc cxrninaior to be held for srch courseg rnd their
rsvision;

(ii) to approvc dre curricula and syllabi fa thc pos6raduac corscs
tnd to modiry thcm, as &omcd n€ccssary, after considering thc
rccomncodatix ofBos& of Studicq,

(iii) to rccoorc rd b thc E:rccutive Couacil for rhc in*itution aod cwrrd
of ftllowships, schduships' prizps, honorsry degrecs ard otJrcr
a*rrds or othcr acadcmic distinctions; and for insiming and
confcrring of degrc s, diplomos, titles, ccrtificates and otlrer
acadcmic distinctioos in thc Post-Gradrre counres on tte bcis of
sxaarinations and for the witMrawal of dre same;

(iv) to mskc rccoomcadatfoms o thc Execrnive Council for tlrc
institution of Pr,ofcrsorshipq Associlfe hofessorships, A$istEt
hofcssorslrips c otbcr pcts of teachcrs rcquired for fie Posc-
Graduatc Courscs ud fq the rccognition of Frsons as teachcrs of
the University for srrch coruses, and regarding tieir emoluments,
duties and tcrms and moditioos oftheir strvices;

(v) to rccommard to the Acdcmic Councit the conditions br the
admission of odents to Post- Graduate coEses and to make
regulations for rteir 8ttHdanc€ and proSr€ss;
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Undcr{raAmc
Boad

Powers and Duti€s
ofthc Under-
Crrrduate Board

35.

36.

(vi) to nake Regulations wi$r rcgard to thc rcsidence and discipline of
snrdarts h dre departnens urd lhc affiliared collcgss and insitutiotts
imparting Pod€raduate courses od for the promotion of their

hcahh urd wtlfrc;
to make rcoommcndations to thc Executive Council rcgrrding the

ellocarion of fimds to the Po$4r8dti8rc Deportrents ard CoUcgEs or
In$itttios or CcoEB cngagcd in Post'fuilatc courses tr rtsccrch;

rnd to dle librrics, hbaltsics' and museums cstablishd by the

University

(vii)

(viii) to rcvicw the works of th Post€raduse Departncuts and Collcacs

or Instit$ios c Cenfes arglged in Post4nduale courses urd
rescach, erd to call for r rDport lherEon and !o talc dl sePs
ncaesary for .thc improv.wrt of the stan&rds of research end

tcaclriog md olhcr eftirs dlercini

(ix) to considcr tlre meosutrs sugS# by dtc Acodcmic Council on any
mattcr affccting thc acdcmic work of thc Univcrsity and to GxFEs
its vicws on lhcm; to coosider any Ealtcr reftrrcd to it by the

Exccrtiw C,oumil c the Acadcsdc Courrcil urd to subriil rGPorE

thereoo to the Exm*ive Curncil m the Acadrmk Courc[ es tln
casc may bc;

(x) to apaove the penels of the examiners for Post4rduale
Exsninatisrs, widl or wilhout modific*iom' eftcr consfulering the

recourmeodatioos of dre Bords of Studis and to modiry Uc serc d
alry timc aftcr consulteti<m with thc Bosrds of Sedies conqned.

(xi) to ap,point commiteG 8Dd to ft( tbeir tcrsrs of rcfcrerrcc in r€8ard to
rny m!frr wihin dejrrMistion of $€ Po,st4radus Bood.

(xii) Sr.tch otlt€r powers atd drliao as may be rqqigncd o it under the

stadrte"

TIrc G sball bc sr Undcr4rdurc Bo.d to monibr cll Urder Gnduatc
progr8mrDes pdtuining b sdmission and evalurion. The Under Grdduste

Boed sball havc the foUowing mmbers' namely:-
(i) 6€ Vic&Chec€lloq
(ii) dtr€c percoos from arong thc hof€ssors snd rhc Heads of

Dcpertmac of dp Univcssity selc.ted by fu Acadcrnb Comcil;

(iii) drrcc PriDcipals seleccd by &e Aca&mic Co.mcil fiom the affiliacd
co[€96;

(iv) thre persoos sho rn8y or mly not be mernbcrs of the Academic

ComciL nomimEd by thc Viethanccllot
(v) En p€rsm to be eleaed &om amorgsr the teeclws of dre atrtliated

Collcges; and

("i) orr€ mcmbcr of the Exarnioalion Comminec to bc mmimred by $e
ViceChaocellor.

Subject to the provisions of this Acg the Statres ard thc frioances, thc

Under4raduate Bord shall have thc following powers and duties, narnely :-
(i) to Ecommcnd to tlc Aca&mic Council the paocrn of Un&r-
''' Graduate courses, the examinations to bc held for such courses, and

their rcvisim;

(ii) to appror€ tk curricula and syllabi for the Under- Gmduate cours€s
'-' rnd to nrodifi them wherein nccessary after considering the

rtcommendstions of Boards of Studies;
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(iiD

(iv)

(v)

(vi)

(viD

(viii)

(ix)

(x,

to recomrreod to the Exccrrtiw Council for the institution ud au,ard
of ftllowstiF, scholarships, prizrs, honorary dcgEs and othcr
awal& or o6tr acefuaic distinctims and for instituting ard
confcrring of degwq diplomas, titleg certificarcs and other
acedernic distinttiors in tlrc Under 4raduate courses on thc basis of
exaroinstioos ed for thc witMrawal of tbe same;

to md(c rocommendrisrs !o the Executive Council for the
institrtion of hoEssorshipg Associ.te Profcssdships, Assistant
Profcssorships or orhcr pocs of cachers requircd for lhe Under-
Graduste Courscs and for dre recognition of ptrsons as Ehers of
the University for srch coutseg and regarding their cnroluments,
duties and rrms md conditions of tlrcir serviccs;

to rtcommc{d to 6e Acadernic Council the conditions for lhe
admission of students to llndcr-Graduate courses urd to make
ttguldkms for thcir atEndancc a,d progrcss;

to malc Rcgulaims with rcaard to lhe rtsilencr urd disciplinc of
sadents itr tbe departncns and ttc efhliarcd collcge ad Collcges
or Institrtions m C€lrtEs imparting thc Undcr4raduaE courses and
for tlr promotim ofthcir hcal& d welhre;

to male rrcommndstions o ltc Execrl.ive Council rcgrrding
elloctim of fiuds to fte LJD&{traduae Departnents and
qrn{uat CollcAcs or f,Etitaioos or centts qrgagd iD Under
Graduste counies or rcsearch; and to the librarieg labontories, urd
museums eseUishcd by the Universitff

to rsvicw tbc eror*s of thc Urder4radrre departmrls and
Collcgcs c Instiuticms oi Cqltes cngaged in Uoder- Graduate
courses d rcseorch and to call for a report thcreon and to take all
stcps necescrry fc tre improvemeot of the standards ofrescsch ard
tsaching and odrer affairs lherein;

to considcr the mcasncs nrggcstcd b 6G Acedcflric Cormcil on any
mer dfecting tfic ec.demb wort of the Univesity and to ogrcss
iB visrvs on thcm; to considcr any matrFT ,rftrred b it by dr.
Exccutivc Council c tfic Academic Cormcil and ro submit rfurts
tlErcon to thc Exccutivc Council or thc Acafunic Cormcil, as the
case may bc;

to rpprcw the pancls of the examiners for Under Graduare
Euninstions, with or wi6out modificationq aftcr considering thc
rcconrcndations of tho Bosds of Snrdics and to modiry the same at
any tirre after comuttation witi thc Boards of Studics concancd;

to appoint comrnittce and to fix thcir trms of rcferencc in rcgrFd lo
a,ty mattcr wi$fu trcjuridiction of thc Undcr€raduab Board

Boad of Stdis 37.

(x)

Evcry teaching Dcp.rtmcnt and CeDEe slull have a Board of Studics which
shdl be ihe franring arntority of aII academh programmes and qrricula of
Ite rcspoctivc &partsnent and ccotcs, Each Board of Studics shall consist of
thc following nrcrnbcrs, nameba-

(i) Head of the conemcd D€psrtsncrlt or Dir€ctor of - Chairmaa
thc concenred c€Dtre ofthc University;

(iD All drc faotlty members of rhc conccrned - Member
deputsn€og

(iii) Tfnoe pcrsons with qualifications in rhc Branch of - Member
Sndy elcctcd by the Academic Council;



6452 TIIE ASSA"M GAZETTE, EXTRAORDINARY DECEMBER 08, 2023

Powcrsand Drties 3t.
oftbe Boad of
Surdics

Finare Corasritrc 39

Functioos ofthc
Financc Cmmittee

40.

(iv) orp Expsrt ConsultEnl not coonected widr the - Member
Univcrsity nomindcd by thc Chairman with the
approval of 6rc Vico-Cbanccl lor;

(v) Subject to trc prior appoval of the ViceCbanccllor, - Mcmbcr
lhe Bord may coosuft odr6 Erpert or Experts'
whe[ ncc€ssary, on ony mlttcr within its field as

Spccial Erpat

Subjerr b the provisiors of dris Act, rhe Statutcs and the Ondinanccs, G*h
Bord of Strdics drall have the followiog powers and duties namcly:-

(i) to Dske r€commcndarisrs to lhc Post-Graduatc or ths Urdcr-
Grsdue Boan( as the casc may bc' about dr pattern of courses,

crmic-ulun, ad syllabi to bc laid down for diftrtnt courscs ud dro

examinations to bc hcld br such cou:cs md to msl<c

recotmdations for revision of comeg syllabi, cunicula and

cxrmiDatb$s in so fu as they rcl& to tlre ficH of Op psticuhr
dr?6@ot /G ccntsc q banch of sodiec,

(ii) to prqrc an{ whcn ncocssrry, rwisc the percl of examincrs for
different croniDrtiolrs for submission to $e E trmiostion
CoDBittcas; md

(iii) b considcr my otbcr -"tt*.r rcfenpd o it by the Posi Gradurte or
Under Graduatc Bod{ dte Acadaoric Council or the Executive

Cornei[ as lte cr. may bC 8nd to ssmit a rcpoIt b thc authority

concerncd upon thc maier so rcferred'

Th€re sldl be a Financc Cmmitc. of the Univcrsity consising of the

following rocmbcrq namcly :-
(i) Thc Vice-Crhancdla as Cbeirmao;

(ii) Rctix{raq

(iii) Two nrcmbcrs ebctcd fiom.the Court froE emongst its rembers;

(iv) Two members elecad by &e Executive Council from ib membcis;

(v) Tuo members o bc nqninaed by tll€ Saale Goveulnent, onc from
tho Financc DeF tnert aad Se o$er from dre Higher Education
Dcpartrrcal Govcmmcnt of Assaou

(vi) Fin&c. (!od AccorrtrB) Officcr s Member Secretary.

Thc frlrtions of thc Finirr Committ c shall be ss follows:-
(i) b examine the urnrul budget estimstes and to give advicc ond

suggestion o the E:<ccutive Council rhereon;

(iD b makc rocoamcndarioos to tlre E:rccutive Council releting to the

fmurces of rlrc Univcrsity;

(iii) !o oramine cvcry poposal fot new expendihnes involving a sum of
money exceeding ruPGB qte lakh and to sdvise rlre Execmive
Council lher€otl;

(iv) to rcview the fi.n8ncial position ofthe University periodically;

(v) to srggcsl, in genen! thc means for the impmvement ofthe finaflcial
positioo of the Univcrsity;

(vi) to review grades of pay for all staff of thc University so that thcy

conform to the S6e Government rules and policies and rcport to the

Executive Council;
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Sehdim
Commiuce

4t.

(vii) to deal vitb sEch ortler mtErs rel*ing to thc financial macos of thc
Univtrsity, as may bc prescribod by the StetuEs snd Gdinaoca.

(viii) The Committee shall sit at leest twice s year, and all tlte exp€oditurcs
of the University sball be phced befoe the Committc€.

(l) Thcre sban bc e Selcction Comrlittec for making rccomrnendations
to thc Exccrtive Corrrcil for th appointmcnt of Professors,
AssochE Proftssors, Assistmt Prcftseors, Regisrrar, Finance
Officcr, Comoller of Examinaioag Librarian, Dcpnty Registrs,
DsFrty Contollcr of Examinations and o6cr officcrs of thc
Univcrsity as mry bc providcd for by the Stahrtes colsisting of thc
following mcmbcrs, nurely :-

(i) Tt€ Vbo4hancclhr as Chaimran of thc Selection
Cornmitte;

(ii) drrcc pcrsons mt holding ury omc. of profrt undcr the
Uniwrsity of whom onc is to bo nominmed by the
Chancellor, ooc is !o bc noarinned by rhc Executive Counci!
ed tbc odrcr is to bo nomineed by the Academic Council;

(iii) 6c Rcgisa $oll bc thc L{cder-SeorAry of the Sclcaioi
Coomificc, cxcop for thc Seleaion Coormiuec for thc
arpoinorent of Regisfrar, tnd in scn a casc t}c Vica-
Clumclla slull nomimb onc pcrso{l as Mcrnbcr Sccraary
in consoltation rvith dre Executiw CounciL

(2, In mtking t€cdElendEdos for ilE appointrrcnt of profcssors of rho
University, r[c Seleaim CornmiucG Cu]l have the Hcad of the
Deprtmcnt concmc4 if hc is a Boftssor, onc Proftssor of the
Dcpsmcnt to bc nonrired by frc Vice€hanccllor, ard two
Frsons nol b thc scrvices of the Univrrsiqr to be nomiaaed by the
Executiw Council out of a p@cl of not bss tton five mmes of
pcrsons rccoflmend by the Acadcoric Council, wlro shall have
spocifc howledge of tlrc urbjcrt for which the hoftssr is to be
selocc4

(3) h naking rrcomrncndrtiflrs for thc ppointment of Associste
Proftssors or Assistcnt Proftssors end ofter tcachers of tte
Univcrsity, the Sehttion Committec $all be conscituted with fte
Hcd of ttrc Dcpatncnt colrccrrcd, onc Professor of the Dcpldncnt
to be noildnated by thc Vic. Ctancellor, and two pcrsons to be
nmrinated by thc Excc-utive Council out ofa panel of not lcss fian
fivc names of pcrsqrs rcmmmcodcd by thc Acadernic Comcil being

Frssrs not cono*'ted widr thc University, wlrc have spocific
howlcdgc ofthc sr@ fB which 0rc teacher is to be selectcd:

Providcd $Et wtrc e dlc Executivc Council popoes to
make ao eppointnent othenr.isc than h order of merit arranged by
tlp Seleaion Committeer the post of professors, Associate prof€ssors
and Assistlnt Profcssors, it shall rcrord is reassrs in writing and
submit them to thc Charcelhr, wbo mry apFove the p.opoorl or- rcttrn it to the Execrnive Cormcil for 

'rrconsidcraiion. 
Aftcr

recosidcratioq if the Exccutivc Council desircs to DursrE its
origind proposal, it shcJl reftr thc mattcr again to the Chanccllor for
his deiision which shall be final:

hovi&d firther that, where a Selection Committee
recommends !o rhe Execrfivc Council tlre name of orre pcrson ool5,,
and tlut pcrson is not acccptable to the Executive douncil, tlre
Exccutive Council shall record its rcasons in writing for not
acccpting their rEcommcndation and dircct thc Regisu-ar tJ advertisc
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(4)

(s)

(o

(7)

42. (r)

(2)

(3)

$3 vs113y rocin gxl convcrp r o€.ting of the Selcctioo Commitec
for making a frEsh r€comncndation, and in doing so, communicae
to cvery mernbcr of the Scletion Cornmittec tbcreoq as rccor&d
abora.

Whcrc an appoinnncnt is to bc made ro 8 temporry vacancy of
tcacher of tlrc Uniwsig, th€ EppoinEnent slrall bc made, if thc
vacancy is for a paiod of mG Fr or mor€, on tlrc recommcndrtiott
of the Selcctim Conmittcc in rccordancc with the provisions of the
preceding nrbsectiorls urd m ad-hoc eppoiqEl€trt $all bc made by
thc Erccutivc Coucil.

If a uember of tho Selestioo Cmmittec is rmabh o a8ad, hc may
send his opinioa in writing o thc Vice{hanccllor, and srrch opinion
shall bc lrkcn into coosidcrarioo by thc Commitlec in mlking iB
r€coeDcadstioos.

Ifthc E:rccutive Council docf not ac..€pt any of lhc recommendstbns

of 6€ Sclectim Comtnifrec, it shall rcfcr thc marcr to thc

Chanceltc, Uing ctearly thc rcassrs for not grccing with thc

Selec:tion Commi0e€, and the decision gven by the Chancellor

th.rcoo full bo foal

The Execraive 
'Council shrll con$itute onc or m{nt Cmmi$ccs for

mating rcconmcodations to thc Executive Council for rypointment
o o{her adrrinisffiivc po*s and ruy prescribc thmugh minancc
the procedurc .nd meltods o be follor*'ed in making srch

rtpqrmendatirc.

Frultics Thc LJnivcrsity $sll hclude ttc Faculty of Hurnaniticq Scicrcc'

I"aw, egrifllhrrt, Commcrcg Mamgemcnt' Mass Commrmhation'

Envfuonm€ntal Scicocc, tndial Fine Arts and srch dher Facuhies as

rnay be prcscribcd by the Suuttcs.

Each facutty shall, q$je{t to the contol of6c Acsdtoic Council
have cbargc ofaaching thc coutses of study urd the rcseorch wod<'

including dclivery ofcmsultancy serviccs in such slbjects as may bc

lssigD€d to $rch fsculty by tte ordinarc.s

Each faculty slull consi* of,-
. (i) The tlcads of thc DcPartreos;

(ii) Srrch teachers of subjccts assigncd to the,facul,qr as may be

appoinrcd to thc faculty by the Acahh Comcil;

Srdr tEachas of $bjccs oot assigned to the ftodty but

havc, in thc opinioo of &c Acadcmic Council' an impottant

bearing on those subjecs:

hovided tbat r tcacher so elccted slrall hold office for

a period oftvvo yearc fiorn the dae of his election;

Such otrer pcrsons as rnoy be appoinred to dre faculty by $e
Acadcaic bouncil on account of their possessing expeft

knowledge in a sublrr or srbjecr arsigncd to tb€ ktlty'

(iii)

(iv)

Subj€{t to rbe povisions of this Act' cach frculty slrall have thc following

powers, nanrelY-

(a) to cslstiE(e thc Commitccs of Courses and Studies in DePartmens
assigned to ig

Powers of Frulty 43
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(b) o rmrd to thc Acadernic Colmcil tte courses of studies for thc
differcot cxsrinarions aftcr conshing the Commitees of Coursc
end Shdics;

(c) fo rcocrnrend to the Academic Council, aftcr ooosuhing tlrc
Committc.s of Courses aDd Shtdies, tlrc names of thc examiners in
sliccts arsigncd to dle fEarlty;

(O to recmrmend to rhc Acadcmic Cormcil thc conditions fo the award
of lhgrees, Diplomas and odrer diSinctions;

(c)

(0

(r)

to cocouraigc, $bjcct b prior apgoval of th Acadcnic Counci[
rcscarch in subjcrrs assigned o rhc frcuky; ard

1s,L.l wi$ ery oth€E nrer rcferred to h by rhe Ac.adernic Cormcil.

Ihcrc drall bo a Dircctor of a-i Ccrrft who shall be rcsponsiblc for
the drr obccryarcc of rhe Sttres, Ordiaanccs and itegultions
ElEtint to tho C.rntse, I{c or drc shall bc tbc Exccutive Offi& of rhe
Cantc and shill presi& u is meaing
Thc Dircctor of c*h Ccorc shsll hold officc for a period of thrcc
)car md bc +po&rcd by ttrc Exccutive Coudl fi,; erDongst dre
ProlbssorJAssociaE hofcssors of drc University.

Thcrc slull bo e Str.rdcatd Advisory Council which Crall consist of
ttc following mrabcrs, Enrcba-

(i) Tfu Ihan of Sodens Welfarc as frc Chairman;

(ii) The Dircce/ Dcputy Director of Shrdcotd Wclfrre as Ex_
ofEcb Treasmr;

(iD Presid€ol ut Sccreary of the University Teachers'
Associrion;

(iv) prtsiacog Vicc-Prcsidcnt urd S.crctary of thc University
StdcrtJ Unioo;

(v)

(vD

hiocipals of drc AfEliaed and constituent Collegcq ifany;
orle $udcnt from cach teaching Faor\' of thc University is
to bc clcced rs prcscribcd by the Sffiutes;
Six studcars, onc hoor cach of rhc five activities mcntioned
below n'ho havc shown outstandiDg performanccs in dre
following ecriviti:s, arc to bc nominated ty the Vicc
Chanccllor, namely:-

(a) SPorc;

6y ).Iatioml Scrvicr Sehares;

16; Netioul Cada Corps;

(d) Culttral tctivitics;

1"; An and Litcraturc;

19 Spccially abld
fow ftmalc stld€ors to be nominarcd by thc Vie,
Chencellcr;

thc Dircctor of SFrts and Physical Educetion, if any;

tlre mernbers of the Studentt' Advisory Council shall elect
from amngS themsclves the Sccrctary of the Council;
two members (olr feoale) from North l.akhimpur
University Alumni (to be nominated by the Vice-
Chancellor).

(vii)

(viii)

(ix)

(x)

Diretors of Ceote 44

Sorderts' Advisory 45.
Coucil

o)

(t)

(xi)
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(2)

(3)

The ternr of the members of dre Strdents' Advisory Council other
rhen or-officio rnernbtrs shall bc ooe year.

Thc quaum of a mccting of the StudentC Advisory Coumil, thc
rules of proccdures aad condua of businecs o be followcd u a

mcctiDg; thc pcriod within which a mccting shall bc callc4 md srch
olhcr mattlrs as may bc prcscribed by dte statute:

Provided tbat no stud€nt sttall bc eligible to bc or continue

to be a mcmbcr of lhe Stdents' Advisory Council unlcss hc is
enmlled as e stdeflt A $uderlt member shall ccasc to be such a
mcmbcr if lF hils to psss at 6c nrrd University Examinetion.

Tlrc firnaions ofthc Stud€nts' Advisory Council shall be as follows;

(i) to tD*e rccomlrertddions to the Exeutive Council and the
Acadcmic Council in dre muus aftaing the studals' ccrporo
Iifc of$e University iu so far as it concerns ttc sh.dents and the ce
cuniculr activitics;

(ii) all ruhs rffcting disoipline, welfarc' spor6' library, MungEmcat of
Ilo*\ acoosion urqlq social worlq stud€nts' hGsEL N'C.C'
Naliood S€rr ice Schoe crc. sbell be placed befac thc shdens'
Advisory Comil for its views bcforc tbc Executivo Courrcil takes

ary decisioo;

(iii) thc Vice{hmccllor q my auttrority of the Univcrsiry may ask for
the views of tlp Stdcas' Advisory Council on any mattcf,

concsning the welfrre of $deaq
(rD dlG Chairman of thc Strdents' Advisory Courcil shall be the

urthority to decide nAdher a rnaEer do€s q do€s not concera the

stu&tns;

(v) the Sudeos Advisory Cqmcil shall fiane its own rules of busincso

and shall submit thc samc to thc Exccrtivo Council for considcatkm

aod rppoval.

(l) Thc University shall harc a Fund to bc known as t'lorth Laltimpur
Univcrsity Fund'to which shall bc credicd all its incoms, f€os'

fims, contributiotls, dorutioos, loars and ldvlnc€s Fom any other

souroas.

(2) The Univcrsity may aho qe8!e, by fufuuncc made on this behsl4,

one s morG sepcrate special furds for $e administration of
€Nrdowm€nB, tsusts or other grants for specific purposcs.

(3) Thc Stats Govenrmont shall, for the purposc of this Act, contribute

urnually to thc Univusity Frmd so as to enable thc UnivErslty to run

snoothlry and ef EckxttlY.

Thc anllul aocounts ard bslanc. shcet of thc Univcrsity stull bc

prcpared udcr thc directioo of lhc Executive Council and shall bc

sutrrrlttea b fie CenptDllcr ard Auditor Gtneral for tlE Purpose of
Audit

The ecount when audired by ComPEoller ud Auditor G€rErd shall be

submined 0uough ttc Executive Council, to the UniveBity Courg tltc

Cluncdlor Ed ro rhc SlEt GovemrDent and thcrcupon' ftc $ate
Govemmcnt shall publish thc samc in the Official Gazette' The

Executive Council shall Elso submit to the Coun on or befor€ such dde
as may bc pescribcd by the SEtuir6' a statEmcnt of thc financial

csimes for ttre ensuing Ycar'

12)

Functions ofthe
Sedcnts'Advisory
Council

45.

Univesity Fund 47.

Acoounr md Audit 4t. ( I )
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Sdtrtcs 19.

(ix)

(x)

Framingof SEuEs 50, (l)

(3) Tlr annul uounrs ard tE firral cstimae slnll be considered by the
Court 8l iB aflrual neaing ad the courf may pass rcsolurions wlpreon
and com.grunicdo rhG surc to rhc Exccutivc col.l,|cil-

(4) Sncn A.mual Statcaxnt of Accounts sball, tog€rher witl copies of the
aldh 

'tpon, 
bc tablcd bcfrrc Assam lrglsldirc Asscmbly.

(5) Thc Finarcc Commitrcc of tlre University shall cqrdusr half-ycaty
i cmal audit sd thc rcport of sllch aud'lt shdl be $bniued lo drc Stare
Govemmcnt regularty.

(5) Notwihs*{rding oythiog containcd hcramdcr, thc Sratc Gov6nm?flt
shall have frurcrs, I dccmed ncccssaD,, !o ord€r an audit of th€
rcouns of the Univtrsig.

(7) Tfu mnul hdget csimdes shall, aftcr fie Frccutiw Council finalises
$ese, be circulalcd to the Chmccllor, Ststc Govemmcnt ad all
membcrs of the Court at least fif,ear days hfore thcy are submitted to
th Sale Govtrnmcnt

(t) Thc uni\Esity shall obtab Fior ap,pruvd fiom ftc Fin&rcc (Budgcl)
DcpEtrcnt of thc Stde Govtrnmcnt for oparirg any Acorlnl in a
N{bnaliad Bank or any o|lh€f Bar*. The opcr*ion of srh Accoulr by
lhc Uniwsity shall bc, as pc approvah sordcd fiom timc to time, by
he said Dcpatnqt

Su[cC to thc provisiom of tbis Act, thc Statues rnry providc for a or any
of tre following mettrq nancba-

(i) inroductioaofChaia

(ii) tfie confcrncat of hononry Degces;

(iii) the hrstitution of Fcllowshipg Scffirship, Exhibition and prizes;

(iv) 6c ttmrs of office, the mcdrod of appointnent and rhe conditions of
service of tbe officcrs of ttrc Univcrsity,;

(v) thc &sign8tioo and thc porus of thc officcrs of thc Univctsity;
(vi) 6c consdtrxioo, pourcrs rnd duties of the euthorities of rlre

Univenitc

(vii)

(viii)

Q)

&c cstablisbn€nt of llo$cts and dreir rnaintenarrcc;

lhc coostittrbn of Pensixs, Insurancc and provident Funds for thc
bcncfit ofthc officcq tcachers, chrical and odrcr stafi;

the mainenance ofa rcgistcr ofrcgistered graduacq 8Dd

All matters, which by this Act, arc b bc or may bc prcscribcd by thc
Stearcs

lubject to tho provisions of this Act lnd with 6e approval of thc
Co+ fu E:reative Council may make Sbrutcs for the purpose of
carying out thc Fovisirus of tbis Act and in rcspect of the foilowing
all manss, Emcly r
The draft SOnrcs or draff am€DdrrcnB may bc approved or
amende4 or rcjccted by the Coun in the muurcr hereinaf[ei povided
that no draft Suutcs or draft amcndmcnB b Statrtes wirh hnancial
implhdion Sall bc amcnded witbout fiuther refercncr to the
Executive Cormcili

(i) evcry dnft of the Statua propoced by the Executive Council
shall be submitted to the Court for consideration. The Court
shall consider such a draff c its next mceting. The Court may
pass dre Statute or may amend it or may rctum the Statute t;
the Executivc Council for re-considcration;
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X.egulatirns 5L

(ii) any &aft of a StaMc proposod by thc Executive Council ard
rqi€cled by the Corrt shall bc orbmitted o the Chancellor,
wlro may refer it back to the Court for recoosiderarion;

(iii) evory Statute passcd by the Court shall be submit€d to lhe

Chancellor, who mry give or witlrhold his consat or lefer it
bcck to fic Coutt for rccomideration;

(iv) a $anrte P$sed by tlre Court shall have no validity until it
hes been asserted to by the Chancelloq

(v) any ncmbcr of thc Court nry proPocr to the Exccutive

Council the draft of any Statutes, 8nd lhe Exccmive Council

shdl submit $rch poPoEEd &aft to tlt Court with fu
comnrcnts.

Subjc.r to the Fovisioos of this Act, 6rd Stahrtes, the Executive Council

,"y t"-" Oniinanccs to Provide for all q any of thc following nranc6
arrcly:-

(i) thc adsrission of stdsots to the Univcrsity and thcir enroLlelt as

urch;

(ii) tfie courses of study to be hid do$s fc all Degrces ad Diploras of

(iii)
drc University

tbe conditiors und€r whii thc snrdents shall be a&ritted to llp
Degree and Diploma courstq tho examinations of dre Univenity and

tho cligibility fc thc Dcgccs and Diplomas;

tho conditirns ofresidence oftb ordents of trc Universitl5

rccognition of thc Hostcls;

tho qrulifying atcndance rcquid in thc various courses;

thc extcnsion of caching in any sritable Gotsc wifiin tbc S'm by

mcens ofUnivcrsity cxtcosio[ leturas or othcrs;

6e emolum€nts and conditions of scrvic€ of tcacbers of thc

Uaivcrsity;

dre fecs to bc chrrtcd for study in dre University and for admission

to ttc examinatkms, Dcgrccs and Diplomas of thc University;

thc foraarior ofDepartncats ofteaching in thc facufties;

the coDslitution, pouErs and iluties of thc Boards ofthe l.Jnivenity;

rhe conduct of emmiDsriqB; and

all mattcrs whi:lr by this Act or ttc Statutcs ate to bc or may be
proviM by thc Ordinanccs

(iv)

(v)

(vi)

(vii)

(viD

(ix)

(x)
(xi)
(xii)
(xiii)

(l) Subjccts to thc povisiom of this Acf, Sratutcs md ffiinaoccs, Gach

ofthp authorities of lhe University may make R.egulotions consistent

with this Act, trc Smrtss and thc ffiinanccs for $e purpo* of
csrying out the dutics and for exercising the powers assigncd 3o the

authorigr conccrncd rmder- rtis Act lhc Stetutcs 8rd dte Ordin8mcs.

(2) \ irhour prcjudicc to tl€ Senaaliry of thc preceding sub-section'

such Reguhtiom may provi& for all or any of the following matters'

narnely;-

(i) numbcr of members rcquired to fonn a quorum;

(ii) all matters which arc required to be prescribed by the

regulatiom under this Acg Statutes or the Ordinanccs;
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54.

55.

56.

(iii) dl male s solcly concerning 0p authoritie ard nd
o{kwis. pmvided for by or rmdcr this Acq Sbfirics or
Ordimnccs.

(3) Ncsihstanding anyhing coatained in prcccding sub-,sections, the
Exccutive Council may direc! cxcel the Colr( to make such
sncodmcnts aad mnulrneG of any rrgulations framcd by the
autciqr in srch mamer as it may speci! :

Pr,ovided that any uficity which is dissatisfied with such
dirtctioos of thc Exccutivc Councit may +peal to the Chancellor,
aad dp dccisions of the Cttarclkr givcn in thc appeal shal bc fiud.

After tte oornmcoccment of this Ac4 rny Collegp or Instinrtion applying for
affiliatioo to thc Universig shall satisfr drc Excc.utiw Council,-

(a) thrt the Collry slull bc un&r ttre managerncnt of a duly constituted
Govcrning Body, which slull includc at tcast two rcprEscntltires of
ttc tcachrng staff of tlre Cothge or lD*ittrioq as thc casc may be,
inchding ttrc PrimiFl;

O) rhlt thc Iond ard buildings of thc Collcgc 6InstitutioB, as rhe case
mff .!., md 6e cquipncnt for t ahing thcrcin are adeque urd
suitablC

(c) tha trc stength and quslificatioD offu tcaching staff are sufEcierrt
for thc corrscs to bc impafi€d in tbc Collegc a tnrtltution ,oa drar
lhc tnr.ce of thc officc ofteaching sbfi is reasorable;

(O ltd adcqulfg arrantcmsot shdl bG madc for tf,c wclfarc, disciplinc
and sqcrvisioo of its $udcotq

(e) 0m rte finarninl rcsourccs of thc Collegc or Insrihtioi arc @uaeto make provisions for its continucd rnaintenance and efficient
nlorkinE

(f) that thc affiliation of thc Coflejc or Instihrtion shall not rffcct dle
du6ioo.t ficilitiec provilcd by o6cr Colleges or tnsinrtions in the
sarrc rcighbouhood-

No act cr pocccdiap ofthc Uniracrsity or ofany authority or Comnitec of
6e Univcrsity shall be invalid mcrely by rcasons of tj cxiserrc€ of anyyeincy-or vacalcics among is mcmbcrs or by rcason of the invalidity ;f
thc elcctim, mminatioo, appointne of any of its mcrabers or by rcason of
any inqulerity in lhe runncr of choooing a manber,

Wheoacr any qucsioo erises e to whcthrr rrry p€rson hos been duly
cloac4 appoinc4 chccn m noqninelcd as, or is entitled to be, a mcmber of
any authodty or Body of thc Univerity or wMrer any dccision of any of
thc Aodrqities or of thc VieChancellor of the Univcrsity is in conformity
wilh ttis Acq thc $fts and thc Odinanca, ihc qu*tirn shall bc ,#crrad
to the Cbsncello,r whose decision drall bc final.

Subjca t thc.provisims of this Ac( the Vicc{bgncellor, with due approval
of thc Chancellor, mry &legate any of bis porrers or dudes confernd-upon,
imposcd by or undcr rhiq trsq to an Offccr urxlcr his dir€ct admini$arive
contsol.

(l) All poss of North Lrkhimprr Collcgc (Auronomous) including rhe
Yrcant poss, $all bc bamftrred irilrcdiately to the Nortl
Lakhimpur University with eftct from the date of conrmencement of
$is AcL Further, new poss shaX bc crerled as pa. rcquircment with
the epproval ofthe GovemmcDt

57.
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(2) Thc cxi*ing t@hing staff of North klhimpur Collegc
(Autooomous) qualificd to tcac.h in the University slnll become
teacbing safi of drc Nortt kkhimpur Univcrsigr as pcr the
tesitory provision of this AcL Thc u4ualified teaching staff, if
any, may be tmsf,cred to nrert'y collegcs,

(3) For Assaiao Prof*fis wlo wish to bc pmlroted to Profcssors,
ttcy mu$ go thurgh l[c proper selection of Profcssorshig as per

University Gnnt Comnission (UGC) suiralioe applicablo, for
appointocnl of Proftssrs in a Univesity and not through Career
Advmccment Schsrc (CAS). 11c), sltall bc comidcrcd c tesh
appoimrcntf and scrvicp nrlcs ryplicable for tlnivetsity professors

d fic tiurc of ryointmcot sball be colBiderEd,

(4) Pcosiotr mattsrs of 8ll cxisting Eaching and oon-teaching safr of
North kkhiuFlr College (Autornmous) rmder both Old Pension

Sclrcmc (@S) and Ncrs Pcosio Schcrnc (NPS) as tho car any b+
shall bc protcctad and caricd ovtr undcr thc finocial jurisdioion of
Nonh Lathinnr Universig. For pensions, rhe window for qting
fur 6e,ui. of Accout rnt Geaerat Govemsreot of Assam or North
I^r*timpc Univcrsity will rtoab opcn for uP to two yean; tftr rh,t

Friod, Naflh klhimpn Univ€rsity drall be rs+onsible for tic
Psymt of pcosioDs, llonwee, if alry Associats Profes$r is scl€dcd

as' Fr Univcrsity Grmt Cormission (UGC) guidelines for rhe

Univcrsity, he sball be goveo€d by thc Etrf ic. condition of tbc

Univcnity.

(5) Tbo ap of sw.mnnuation of Proftssors sldl bc as Pcr University

Grant C@issiotr (UGC) nqes.
(6) Fron ttc darc of osnmcaccm€ot of thc Nordr Laliimprr Univcrsity

Act, tbc Govemhg Body of thc existing North Laldrimpur Collegc
(AdonoEous) sba[ ctas. b odsr, and thc Executivc Council utrd€r

s"cti* Za ad otbcr mrory bodieq fom.d utrdcr section 24 of
Nortr lalhimpur University Act, shall fimction rc the executive

body ofthc Univcnity.
(?) l.-tc ChrElkr shsU wilhin thrcc months ftonr the dare of thc

commeneflEnt of 6is Act, shatl appoint, on such terms ad
conditions as hc dctrm fi! e pcrson t'o bc the vicejhaDc€llor' For

this pnpose, lre may constituE an Advisory Board as pci Uniwrsity
Gnnt Commission (UGC) guidelines.

(E) TfiG 6rsr vico€hanc.llor dralL within a period of thrcc months from

thc dac of his aPPointneot or within srch longcr Pcriod' Dot

excceding six months ftom thc datc of his agpoiflhcnt as thc v'rcG-

Chrncellor, my by notific*i<x, dirEci and with thc ossistaocc of a

Commid€e consisting of not morc than six membsrs nominated by

thc Cbancellor, calsc thc fir$ Statutcs, the firsr Ordinmces and tfie

first Rcguhion so franod to comc into force with effect from thc

&tc of such publication as if fircy werc fiamed or made under thc

provisims of the Aa rel*ing to them-

(9) Th fust VieJbanc.lh,r $8ll vithin three montls or within such a

lorp period not cxc*diag six months as the State Govemment

..i, ty *tifroti- direct from thc date of cooing into force of the

firi Statutq drc first Ordirancc and thc first Regulation, cause

arraoggments to be aadc for constituting the first Couri' dle fir$
Btccfovc Courcil, dte first Posr-Greduarc B@d in accordancp with

the 6rs Regul*ions.

(10) Tlt€ Stsle Govcfluneot shal! by notification in the Official Gazete'

appoint a drte, aIId on and from such datq the authorities of the
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University con$iarted rmder seaion 24 drall commemc exercising
tbc porrtrs end dutics coafcrrcd upm thcrn by or under this Ac! the
firs Sttutcs, ard thc fin* Rcgul*ionE

(l l) TtrG first Steftcs, thc firsr Ordinmccs and rhc first Rcgrrlations of rbe
Uoiversirty shall rcrnain in forcc until fflr, StrtuEq niw ffiinanccs
od new Rcgulcims ae madc wdcr 6e povisions of this Act

(12) ftc finc Vic+Cbarcellor may, zubject to thc sanction of the
Cluncellor, rppoint srch admhis0arivg miniserial and aher gaff as
hc decnrs nccessary for giving cffeu o drc provisions of 0ris scction
with pric rypmval oftbc Government.

(13) Notwiti$anding thu all tbc officcrs and membcn of ttc authorities

Trrdt drq tlr Univcrsity bavc nor bcon appointc4 nominate4
chosen or clcct4 as ltc casc may bc, thc Univ;ity shall bc d€cmed
b haro conre into cxistroca oo and fi,om tlrc datc on which this Aa
comes into forcc.

(14) Ihc existing Correils aDd B@rds of the Nordr I -khimpur College
(AuOnomous) shrll remain firnctimat till thc fornmim of thc same
by thc VieCbrccllor.

I^Ioyth+nlTg arD4trtrg cootaitrGd itr ttis Act, thc Flsrnt principal of rhe
CollGSe slEll hold dre post/positior of Rcgi*rar or lry olhc, *"acrri" I
a&ninistrtive pos &ffEd amoFfuE ro thc ruilq su,t a"a qualifcation
ofthc incumbcnt-

(l) Thc rca.hers of thc Unincrsity nuy bc appointed by the Executive
Counqil !ftcr consilcring 0re rccomncudation, Lf a S"h"ti-
Commi@c coosisting of tlE Vice€hanccllor and such otlrer pcrson
or persom r pcr rulcs and regulations of ttrc University.

(2) Thc seaiority of the tcdrcrs in ee inagr&d Degr€e ard po,sr-
Gradudc coursc shall bc mainained as per.nams

(3) Ilte hcaddrip in thc Depsrtunt shallotre 6,cry two )rars unorry
thosa wln ot eligible for it

(l) The Univcrsity sball na crcarc any pod wirhout prior app,roval ofthe
Strts Govemrnart

(l) All post of North Lalfiimpr College (Amooomous) urd Nort
I-elhioprr [Jnivcrsity inctrding the v.6Dt p6b shall bc traDsftrrld
immcdiatcly to fic l.lorth Lal'himprn University with efftoct fiom the
date of cornmcaccmeut of ttis Act

(2) Thc cxisting tach€rs md natr of thc Nordr L^rfthimpr Collcge
(Autonmrors) lDd North L,alhimpur University shall consh.tufe a
speoial cadrc wittr ltspc€t to tlrcir servicc cordition at ho time of
drcir +pointrcrts"

(3) All salary and pcnsion mattcrs of tte pr€sc.trt and psst t6bcr 8nd

I'ff ol l"r0r Lakhimpur Collcgc (Autonooous) (now upgnded to
Norfh hkhiopur Uuivqsiry) shdl be h.ndtGd $ the Dirclorerc of
High€r EducrtioA Assam.

(l) I[, &t any timc, tbc Starc Govcrnmcnt is of the opinion tlut spccial
reasons exist rhat the afrals of rhc Universit5r arc Dot mlDated iD
fi,rdrcrancc of tbc objcctivc of thc Univcrsity for which an), gran or
donation is spocifically mde by thc Stat Covcmmcnr, puttiJUoaies
or individualE or that thc University Funds arc misappropriated or
misapplied the Statc Govemmcnt may indioare to thc Exccutive
Council srrch mdtcr in regard to which the Stare Goyernment dcsires
an explanfion and call upon dnt body within reasonablc time to
offer such orplanation as it may dcsire to offer, with aay proposal
which it m8y desire to mrke.
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(2) If tc Cottrcil ftib b oftt uy or npko pronosd(s)

c,thh, in 6c ophiil of tt. Stt Crotmmeot ls or rrc
un*isftctory,tto Sob Gwcmmcor may iesuo ttlsh insfirctiors E
mly rppc., !o dra to bc nosry sDd d€sirsblc- in fu
cirtlmiriooos of th ce, ad ttc Bxocudvc Couacil shdl give

ofrcct o sltoh i!$uctimt
(I) If, d !try tinc, it tmees to be ncc.ssrry ud o@icot ia ttc

opinirn of 6c Sur Gounmat, 6c S'ttio Crortrnmcm ory' witf
pia cmsilttim wi6 60 Chlnc€lloi, by r nctifictin pnblirhcd in
6c OmoU Gade, tqpGod dl q uy of tlrc po*trs of tb
Iroivrdty c providcd iE sG.tho 6 od ofu pows rs rney bc

aacithry to srU pmrcrs od take ovcr dl o rny of tho potcrs of
mm.8Gnt, fit[ctiG of sc'h arltcitics c offictts iochding
holding mdru d qdoudoocc and manegacot of, lDd
rppoimcrt of ry pcro or affiotity il coffiftm wi6 oy a
mota r lrdoslioi c publiotioo of frc rcsuft of rny ruch

Gmnindim 6 to !try ttlrfrlf imidcotd ttGtlto fil sc.h pcrin as

nay bc ryocificd in tto ncificdio rod nray bc ocacircd by thc

Strlc Aovcnrm' if rnd u/hto Dcsy' drtng adt Fio4 ttr

g,toh mrns atd duottgh srrch offcrrs c anhority .! mry b.
cosidatd fit $tho $doCrovlmncor

(2) Pmvision8 of tho Sttttss, OidlnEcc aod Rcgutaionr tmod urdc
rhis Aa rtleting to ry om or nfi! of tho matEcr rsfcrrod o in tb
procdhg srbeeaho mry bc mcadcd fc rry of thc prym
;!"dood ttcrEitr itr sot mrone rr nry bo dlcidld by tro $c
Govtmmt in prkr cogrltrtion with the Chroco o rad sttfl bh
efta rccortrudy for tho pnpm of crrcbing thc powers uoda

ttc poccding ob*octioo.
(3) Ttc Shb Govanmcat mry ooosthrc rn A&isory Q*ir*

co*riog of d hd ftla prrons nrto' h lhc oPirioo of 6c $e
Oowrnniat, st cminat odrrcatimigs fot ldvblng 6c Strb
Crot{.mrtrttrt in fu mrtE of disctnrgiog thc poYcrr' dutics'

firmim od rtcposaibitiltoc itr rcqcct of ehich srh Po*ss uo
trkeo ovcr by 6; fu Gownmot uodcr subsoctbn (l) of ltis
soaim.

If oy disprc uircs rs to tb hcrPctttid of any of tho provisior of dtis

ect, 
'tc iirtprctrtion givon by tjCtrncctlor shdl bc firul rad binding o

dl coctmcd.
(l) If rsy diffiqdty rrlscs lt o tto ftr3t co[sitrtio or rocmlittion of' - uy idoaty if tto Uoiron*y af,rt tbo cmrrcoccm@t of 6is Act

*'al-r,fui io giriry tr a b tfo Providqrs of this Act' thc Soto

Govcarmcnt ,ry, E *t ' tatorc 6c dlfficuhicc '! d'Gtrld
nccecrry for 6o PtuPoac'

(Z) Xoodfrsruding dI ltd il co|stitrld h 6is AGt' my difficulty or

dlsptxl Go*unLr.d by tb University d"lt bc- mdcd. to by 6e
Viio{trecllor io cicr to povido a solrtio, in cmslUion with

$cCheflor.
ID 8ll arc[ mllDrs, lbe Ctmollol's dctision shdt bG frtd'

GEETANJALI DAS SAIIflA
Secretary to the Government of Assam,

Legislative Department, Dispur, Guwahati-6.
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